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Applicant/appellant has filed this miscellaneous application, praying for
early hearing of appeal on the ground that the classification dispute in
respect of the imported goods i.e., ‘Crimp Pumps’ of various types and
configurations, involved in the present appeal is no more res integra, in view
of the Final Order No. A/85262/ 2025 dated 25.02.2025 passed by this Bench
of the Tribunal, which was subsequently upheld by the Hon'ble Supreme
Court, reported in 2025 (7) TMI 1279 - SC. Therefore, prayer made by the
applicant is considered and accordingly, the miscellaneous application filed

by the applicant/appellant is allowed.



C/85105/2023

2. On a query from the Bench, whether the appeal can be taken up for
hearing and disposal today, in view of the fact that the issue in hand has
already been settled as per the above referred judgement, learned
Authorized Representative appearing for the Revenue has not raised any
objection for the same. Therefore, with the consent of both sides, this appeal

is taken up for hearing and disposal today on merits.

3. We find that the issue with regard to classification of imported goods
i.e., ‘Crimp Pumps’ is no more open for any debate, in view of the Final Order
dated 25.02.2025 (supra) passed by this Tribunal. The Tribunal in the said
order has held that the classification claimed by the importer under CTI 8413
5010 / 8413 5090 is proper and correct, inasmuch as at the time of import,
the goods remain as ‘appliance used for spraying or dispersion of liquid’
called as ‘Crimp Pump for nasal spray along with its components or parts’.
Since the said order dated 25.02.2025 has also been upheld by the Hon'ble
Supreme Court, by rejecting the appeal filed by the Revenue, we are of the

view that the issue arising out of the present dispute is no more res integra.

4. Therefore, we do not find any merits in the impugned order passed by
the learned adjudicating authority. Accordingly, the same is set aside and

the appeal is allowed in favour of the appellants.

(Dictated and pronounced in open court)
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